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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEYW/ DELHI 

Original Application No. 392/2021 

In the matter of: 

Ashok Kumar Malik ... Applicant 

Versus 

y, 
Union of India & Others , ...Respondents 

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE WITH RESPECT WITH RESPECT TO 

THE ORDER DATED 24.01.2022. 

1. That this Hon'ble Tribunal took up the «above referred matter on 

24.01.2022 and was pleased to constitute a joint Committee consisting of 

the officials of DPCC, Deputy Commissioner, Rohni Zone (North Delhi 

Municipal Corporation), DCP (North) and the District Magistrate( North 

West). This Committee to visit the site and look into the grievance and 

take remedial action in accordance with law. DPCC will be the Nodal 

agency for coordination and compliance. 

2. That, this Hon‘ble Tribunal has passed above mentioned order on the 

basis of the complaint filed by Sh. Ashok ymar Malik resident of 3-C, 

Dhruva Apartment, Sector-13, Rohini, Delhi-85 dated 06.11.2019, 

13.01.2021 and 22.06.2021. The complaint is about the use of open space 

to celebrate Durga Puja in the open land by Agrani Matri Mandir (Trust). 

The trust is using loudspeakers and DJs and drums are played at full 

volume in violation of Noise Pollution (Regulation and Control) Rules, 

2000. In the complaint it was also mentioned that DDA allotting open 

area adjoining to Agrani Matri Mandir (Opposite Adarsh Kunj Society) 

Sector-13, Rohini, as function si 
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3. That in compliance with the order dated 24.01.2022, joint Committee 

comprising of the officials of Revenue Department, North DMC, DPCC 

and Delhi Police carried out inspection of the site on 11.03.2022. 

Inspection findings and observations of joint team are as follows:- 

e The said land is vacant land belong to DDA. 

e The function site is not a Park. 

e DDA is booking this function site online. 

e DDA is imposing various terms and cotiditions before booking the 

function site. 

e At the time of joint inspection no function found or carried out at 

the site. 

Copy of the joint inspection report dated 11.03.2022 is enclosed herewith 

as ANNEURE-1. 

4. That same complainant earlier filed same complaint, which was 

considered by this Hon‘ble Tribunal in OA number 139/2019 titled as “ 

A.K. Malik vs Delhi Development Authority”. In this matter, DPCC filed 

its ATR on 02.12.2021, which was considered by this Hon‘ble Tribunal 

and matter was disposed off on 21.12.2021. Copy of the action taken 

report filed by DPCC on 02.12.2021 is enclosed herewith as 

ANNEXURE-2. 

5. That, Directions u/s 5 of EP Act, 1986, 31(A) of Air Act, 1981 and 33(A) 

of Water Act, 1974 were issued to the concerned authorities i.e. DDA, 

Revenue Department, North DMC and DCP, Delhi Police on 01.02.2021 

to comply with the following directives:- 

a. To ensure the Pollution/ Environment Law w.r.t booking the site in 

question for functions including Fire Safety norms shall properly 

complied with. 

b. To ensure that no Solid/ Liquid Waste shall unauthorizedly be 

dumped/ discharged during such functions. 

c. To comply with Environmental Laws particularly Noise Pollution    
  

through Loudspeakexs, D.J.s and D.G. sets etc.



s 
d. To ensure the strict compliance of directions dated 13.12.2019 

issued by DPCC. 

Copy of said Directions dated 01.12.2021 is annexed herewith as 

ANNEXURE-3. 

DPCC issued reminder with respect to direction dated 01.12.2021 on 

Q \s \9 ., asking the compliance from all the authorities. Copy of reminder 

direction dated Qi l9 2 is annexed herewith as ANNEXURE-4. 

As during the inspection, no activity was going on there, so no action is 

warranted at this juncture. The present action taken report may kindly be 

taken on record. 

Sr. Environmental Engineer 

Dated:- /9-05°.2622 

Place:- Delhi 

 



JOINT INSPECTION REPORT Anne pure | 

  

Date 11.03.2022 

Time: 11.30 AM 

Reference No.- OA No. 392/2021 in the matter of “Ashok Kumar Malik V/s Govt. 

of NCT of Delhi”. 

A joint inspection was held today i.e. 11.03.2022 at the DDA function site adjoining 

Agrani Matri Mandir (Opposite Adarsh Kunj Society) Sector-13, Rohini, Delhi-110085 by the 

officials of Revenue Department, North DMC, DPCC and Delhi Police. 

1. The said land is vacant land belong to DDA for various function not a park. 

2. The booking of this function site is done online from DDA website by applicant. 

3. The terms and conditions for booking this function site are available on DDA website 

and applicants have to follow the terms and conditions regarding booking. 

4. Atthe time of Joint inspection no function found or carried out at the DDA function site. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 139/2021 
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A.K. Malik ... Applicant 

VERSUS 

Delhi Development Authority ... Respondents 
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Action Taken Report of DPCC in view of 
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Filed By 

(Delhi Pollution Control Committee) 

Date: 02.12.2021 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

| PRINCIPAL BENCH, NEW DELHI 

Original Application No. 139/2021 

In the matter of : 

Be DAGRE sess gt i Petitioner 

Vs 

Delhi Development Authority . ++ -Respondent 

FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF 

DELHI POLLUTION CONTROL COMMITTEE 

i That This Hon’ble Tribunal vide its order dated 01.07.2021 was 

pleased to pass the following directions: 

“I. Grievance in this application is against allotment of open park 

by DDA to Agrani Matri Mandir in District Park, Sector 14, 

Rohini. This has affected the right of the residents to open space 

and also created a source of noise pollution. Loudspeakers and DJs 

are played at full volume even after 10:00 p.m. Commercial 

activities are also carried out in the form of holding functions. 

..3. Accordingly, we direct the Joint Committee of District 

Magistrate, North Delhi, DDA, DPCC and North Delhi Municipal 

Corporation to furnish a factual and action taken report in the 

matter by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image 

PDF. The DPCC will be the nodal agency for coordination and 

compliance...” 

De That a joint inspection by a team of DPCC, DDA and Revenue 

Department. officials was conducted on 22.11.2021 and 

subsequently on 23.11.2021. Co 

= | 

said Inspection Reports        

 



dated 22.11.2021 and 23.11.2021 are annexed as Annexure-A 

(COLLY). 

That during the inspection, it was observed that the said land is 

located in front of Adarsh Kunj Society adjoining Agrani Matri 

Mandir, Sector-13, Rohini, Delhi-85, which is a vacant land used 

as commercial function site of DDA, but not a park and the 

booking of such commercial function on said site is done online 

through DDA website by the applicants. The terms and conditions 

for booking this function site are also available on DDA website. 

No function is carried out during the inspection. 

That Directions u/s 5 of EP Act, 1986, 31(A) of Air Act, 1981 and 

33(A) of Water Act, 1974 were issued to the concerned 

authorities icc. DDA, Revenue Department, North DMC and 

DCP, Delhi Police on 01.12.2021 to comply with the following 

directions: 

a. To ensure the Pollution/ Environmental Law w.r.t. booking 

the site in question for functions including Fire Safety norms 

shall properly complied with. 

b. To ensure that no Solid/ Liquid Waste shall unauthorizedly be 

dumped/ discharged during such functions. 

c. To comply with Environmental Laws particularly Noise 

Pollution through Loudspeakers, D.J.s and D.G. sets etc. 

d. To ensure the strict compliance of directions dated 13.12.2019 

issued by DPCC. 

        

 



Copy of said Directions dated 01.12.2021 and Directions dated 

  

13.12.2019 issued by DPCC are annexed as Annexure-B 

(COLLY). 

3 That the above status report/ action taken report may please be 

taken on record. 

       



a r 

a x JPL d rc 
TU is the eet { 

. 
waueg 

z Fo at Pr 
444 yf a4, a. Ne 

shina A A is FY 4 } 

Me bor the adlners bonvided by NOT opeden aa\ra21 debed 
oialoor] ecm Consiahing BPC, DMGw) , boda MCD , 

Toh ( Hortioubune) 5 matched ot Orabict Pa. Lee |Y 
Reha De bly ls thous wae, a Agezom Hota Mandi« 

Pound Us Anquired Noy Vocab, Tt wos rebeycted that 

Muay Morden Galle im Rebiny Geter ty Meo 
“Dh suv Nportmerdiushich Dolls mort Distwet 

“TA Lowa ale died By the feqm “thad tha mater 
Mor bo Aout ty Mock Dighual 4 cancennaal 

meron, OS bere pba ux) « 

. Baa acd. 
K Ku me a ez 

Dodeot- alr roxy 

' G.S.Meeng “PREM CHAD Ew Gry (Dice) Dy. Din. (Hand) Crecubive Magintecate 
(87175335 3D) H.o.- S]OOA DIT Nosh Werth 

| 7794 69227) | Sob Sev Oh seaieandt Vitho: 
eg i LE1SS8 SH22] 

gh: Commistoncy 
cath Dame Df? 

  

 



~ Ref Nel. Oniral apptiadten No- Fzajoony 
Us A jaikt inspection usen Rua daclay j-e. 

QB L960} at CS / Fincher Site , Sectoe-IH th poor? a 

Adarish kevh} &e eethy Od yeni "9 A axa ny) Mader Mardy unalé 

S, Hash see /Dece, Arved kuray Mishra TEC)/RM0-< 

ard Shy Mik Gong AEC) /Am0-6 /DDA . 

i. “eo Bald lard tn Vacant Clayd Used Os funeh On 

ite ak RDA, bet a partk. | 

ad. Fe booking + ARiy duncton Ali. 18 Aone 
Ondine deo QA cvretbajte by anplicands 

3. “PR decors ard  coretiflont ter beobiig ot, 
| O8/ Functor sl ane Qulabl on oon Sreshalde 

ard arpblicanta to—Kares folpus He lemme ate! 
Coralia Sugarrcing boabirg 

| Bubmite) plea. 

Dee hewn 
C 8h, Hen ahit ” ‘. Qa}ts}2er\ 

see | DBpace - | 

 



vr 
4 

\ a 

By Speed Post 

a DELHI POLLUTION CONTROL COMMITTEE «| 
a. DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) : \\ 
taney First Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Delhi-110054 ed 

visit us at : http://dpcc.delhigovt.nic.in Se ite eT ELS 

F. No. DPCC/CMC-V/O.A. No. 139/2021/ (UUS2-UBS Dated: o1 L Dev) ey 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 
Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

  

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 
section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20.02.1987, 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
an air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 

22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

ete. 

4.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee    
Encl: As above. 

To, 

The Chief Engineer, Delhi Development Authority, 
DDA Office Complex, 1% Floor, Madhuban Chowk, 
Sector-14, Rohini, Deihi-110085. 

Copy for information to:- 

1. The Vice Chairman (DDA), Delhi Development Authority, Vikas Bhawan, INA, New Delhi-110023, 

Ole 
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‘F. No. DPCC/CMC-V/O.A. No. 139/2021/ 1HUSo - gi Dated: © |i Jrers 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31{A) of Air (Prevention & 
Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

Whereas, Central Pollution Control Board has delegated all its powers and.functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 
section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20.02.1987. 

And whereas, it is mandatory provision undér section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shail establish or operate any industrial plant in 
air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also. available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 

4.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

  

To, 

The Sub-Divisiona] Magistrate (Alipur), 
D.M. Office Complex, Alipur, 
Delhi-110036. 

Copy for information to:- 

1. The District Magistrate (North District), 1, Alipur, GTK Road, Delhi-110036 

G) € 
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F. No. DPCC/CMC-V/O.A. No. 139/2021/ M442 -UAQ Dated: © t| 2 Jo-u1 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 

Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 
section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 

likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 

No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial! function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 

following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

ete. 

4,.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

To, 

The Deputy Commissioner, North Delhi Municipal Corporation, 
Sector-5, Rohini, 

Delhi-110085. 

Copy for information to:- 

1. The Commissioner, North Delhi Municipal Corporation, 4" Floor, Civic Centre, Minto Road, Delhi-02. 

OL e 
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Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 
Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 

1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 

air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 

grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection; it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 

site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 
4.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committeg 

    
Encl: As above. 

   
—— A 

Sr. Eiv= ma 2 neer 
To, 

The Dy. Commissioner of Police, 
Rohini District, Sector-23, Rohini, 
PS Begumpur, Delhi— 110086. 

ale 
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Subject: - Directions u/s 31 (A) of the Air (Prevention & Control of Pollution) 
Act, 1981 & u/s 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 5 of Environment (Protection) Act, 1986, in the matter of OA No. 515 /2019 titled 
“President, Budhela Welfare Association Vs.GNCTD”. 

Whereas, Central Pollution Control Board is the State Board for all the Union 

Territories to exercise powers and performs functions under the Water (Prevention & Control 

of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, Central Pollution Contrel Board has delegated all its powers and 

functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention 

& Control of Pollution) Act, 1981, in respect of Union Territory of Delhi to Delhi Pollution 

Control Committee (DPCC) vide notification Dated 15.03.1991. 

And whereas, the whole Union Territory of Delhi has been declared as an Air 

. Pollution Control Area, under sub section (1) of section 19 of the Air (Prevention & Control 

of Pollution) Act, 1981, vide notification no. GSR 106 (E) Dated 20.02.1987. 

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) 

Act, 1981, no person shall, without the previous consent of the State Pollution Control Board 

(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control 

Area. 

And whereas, as per section 25/26 ef the Water (Prevention and Control of 

Pollution) Act, 1974, it is mandatory to obtain Consent from Delhi Pollution. Control! 

Committee in respect of any industry or operation or process. or any treatment and disposal 

system an extension or addition thereto, which is likely to discharge sewage or trade effluent 

in to a stréam or on land. 

And whereas, amongst others, u/s 17 of the Water (Prevention and Control of 

Pollution) Act, 1974, one of the functions of the Pollution Control Boards/Committees, 

constituted under Water (Ptevention and Control of Pollution) Act, 1974, is to plan a 

I 
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concerned State/Union Territory and to secure the execution thereof, 

And whereas, the Hon’ble NGT vide orders dated 03.12.2019in OA No. $15/2019 
titled “President, Budhela Welfare Association Vs GNCTD” directed Pr. Secretary 

(Environment)-cum-Chairman, DPCC to hold a joint meéting with concerned land owning 

agencies for the parks/land in Delhi and furnish an appropriate report for effective 

enforcement mechanism for monitoring eatipl ante. 

And whereas, in compliance of the iorders of Hon’ble NGT, a meeting held on 

11.12.2019 under chairmanship of Pr. Secretary (Environment)-cum-Chairman, DPCC with 

the officials of MCD, DDA and Delhi Police. | 

Now therefore, in view of the above, ‘invexercise of powers conferred w/s 31 (A) of 

the Air (Prevention & Control of Pollution) Act, 1981 & u/s 33 (A) of the Water (Prevention. 

&Control of Pollution) Act, 1974 and u/s 5 of Environment (Protection) Act, 1986, as 

amended to date, the following directions are issued for immediate compliance: 

~@ That you shall ensure that no park of DDA/MCD shall be used for holding any 

social, cultural, commercial and matriage or other functions. 

(ai) That DDA and MCD shall amerid their existing policies and. designate the 

concerned Executive Engineer (Horticulture) for ensuring the proper 

management of solid waste. The concerned Executive Engineer will also be   responsible to ensure that solid waste is disposed off as per the provisions of 

Solid Waste Management Rules, 20 16 after a function is over. 

(iii) That in order to ensure the proper management of solid waste, MCD shall 

provide a complete area-wise list of service providers registered with MCD for 

collection of municipal solid weaste alongwith their charges to DDA so that 

DDA may start levying extra charges upon the user in this regard. The charges 

shall be collected by DDA. and paid to the service provider for collection of 

solid waste and its disposal. 

(iv) That in case of any violation, penalty shall be imposed by the concerned 

Executive Engineer of DDA/MCD upon the violators and a report shall be 

submitted to DPCC alongwith photograph and details of penalty imposed eic 

within 24 hrs of holding of functions. 

\e) 
comprehensive programme for the prevention, control or abatement of water pollution in the 
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(v) That ETP shall be installed at an open land which is being used for holding 

functions for treating the waste water generated due to cooking of food ahd dish \ 

washing etc. The cancerned Executive Engineer of MCD and DDA shall ensure 

that no function takes place at these places unless the ETP has been installed. 

(vi) That the concerned Executive Engineer of MCD and DDA will also be   
responsible for ensuring the proper treatment of waste water generated 

(vil) That, necessary arrangement shall be made by DDA & MCD to ensure that the 

treated waste water go to nearest conveyance system. 

| . pice 
{ 1 

(Arun Mishra) 
Member Secretary 

To 
The Commissioner, 
East Delhi Municipal Corporation, 
419, UdyogSadan, 
Patparganj Industrial Area, Delhi — 110092 

Copy to: | 
1, Office Copy 

2.. Master File 
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F. No. DPCC/CMC-VIO.A. No. 139/2021/ M442 -Uy49 Dated: © | Jovy 
Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 

Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 
section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20,02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 

1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a.stream or well or sewer or on land, 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site. of DDA not a park.and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the. Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. . 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J:s and D.G. sets 

etc. 

4.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

  

To, 

The Deputy Commissioner, North Delhi Municipal Corporation, 
Sector-5, Rohini, 
Delhi-110085. 

Copy for information to:- 

1, The Commissioner, North Delhi Municipal Corporation, 4 Floor, Civic Centre, Minto Road, Delhi-02, 

OL ¢. 
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PY ce DELHI POLLUTION CONTROL COMMITTEE 
wanw DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

_ Say First Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Dethi-110054° >: 
visit us at: http://dpco.dethigovt.nic.in "FS 

F. No. DPCC/CMC-V/0.A. No. 139/2021/ (Mundt Dated: ei\t-} Zev} \ 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 
Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “A.K. Malik Vs. Delhi Development Authority. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control! Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no, GSR 106 
(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
air pollution control.area. 

And whereas, it is a mandatory provision under t/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or procéss or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well of sewer or on land. 

And whereas, the order dated 01.07.2021 passed. by Hon*ble National Green Tribunal in Original Application 
No. 139/202] on 01.07.2021 in the matter “A.K. Malik Vs, Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed), 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on. 23.11.2021 and during the inspection, it was observed that the said land is 
located.in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not’a park and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

Now therefore, in exercise of powers conferred u/s 5 of the Envirotiment (Protection) Act, 1986, hereby issue the 

following directions: 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions ineluding Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc: 

4.To ensure the strict compliance of directions dated 13.12.2019 issued by DPCC. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Coritrol Committe¢ 

Encl: As above. 

To, 

The Dy. Commissioner of Police, 
Rohini District, Sector-23, Rohini, 
PS Begumpur, Delhi— 110086. 

ote 
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scien DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

any First Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Delhi-110054 “). O 

visit us at : http://dpcc.delhigovt.nic.in 

F. No. DPCC/CMC-V/O.A. No. 392/2021/2.15 216 Dated: OV/05/ 2022. 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 
Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 

1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 

NGT in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 

& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 

(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
an air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K, Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085. 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

And whereas, directions were issued to you on 01.12.2021 (copy enclosed) for strict compliance in the matter. 
However, the compliance report w.r.t. directions dated 01.12.2021 is staill awaited. In this matter, DPCC filed its 
ATR on 02.12.2021, which was considered by the Hon’ble NGT and the matter was disposed off on 21.12.2021. 

And whereas, the order dated 24.01.2022 passed by Hon’ble National Green Tribunal in another Original 
Application No. 392/2021 in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, Noth DMC, Revenue Department and Delhi Police officials 
was conducted on 11.03.2022 and during the inspection, it was observed that the said land located in front of 
Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant land belongs to 
DDA for various function not a park and the booking of such function site is done from DDA website by the 
applicants. Moreover, at the time of joint inspection no function found or carried out at the DDA function site. 

Contd...p/2... 
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Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 

4.To ensure the strict compliance of directions dated 13.12.2019 and 01.12.202lissued by DPCC and submit 
compliance report for appraisal of Hon’ble NGT on the NDOH scheduled for 25.05.2022. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

  

To, 

The Chief Engineer, Delhi Development Authority, 
DDA Office Complex, 1** Floor, Madhuban Chowk, 
Sector-14, Rohini, Delhi-110085. 

Copy for information to:- 

1. The Vice Chairman (DDA), Delhi Development Authority, Vikas Bhawan, INA, New Delhi-110023. 

o/c
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i DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

any First Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Delhi-110054 

visit us at : http://dpcc.delhigovt.nic.in me 

F. No. DPCC/CMC-V/O.A. No. 392/2021/ Fe! e-D| ut Dated: oY lox | Pore 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 

Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 

1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 

NGT in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 

(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
an air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 

likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 

Sector-14, Rohini, Delhi-110085. 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 

site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

And whereas, directions were issued to you on 01.12.2021 (copy enclosed) for strict compliance in the matter. 
However, the compliance report w.r.t. directions dated 01.12.2021 is staill awaited. In this matter, DPCC filed its 
ATR on 02.12.2021, which was considered by the Hon’ble NGT and the matter was disposed off on 21.12.2021. 

And whereas, the order dated 24.01.2022 passed by Hon’ble National Green Tribunal in another Original 
Application No. 392/2021 in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-1 10085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, Noth DMC, Revenue Department and Delhi Police officials 
was conducted on 11.03.2022 and during the inspection, it was observed that the said land located in front of 

Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant land belongs to 
DDA for various function not a park and the booking of such function site is done from DDA website by the 
applicants. Moreover, at the time of joint inspection no function found or carried out at the DDA function site. 

Contd...p/2... 
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Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 

following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 

4.To ensure the strict compliance of directions dated 13.12.2019 and 01.12.202lissued by DPCC and submit 
compliance report for appraisal of Hon’ble NGT on the NDOH scheduled for 25.05.2022. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. | ae _ if 

Sr. Env: ineer 

To, 

The Sub-Divisional Magistrate (Alipur), 
D.M. Office Complex, Alipur, 

Delhi-110036. 

Copy for information to:- 

1. The District Magistrate (North District), D.M. Office Complex, 1, Alipur, GTK Road, Delhi-110036



By Speed Post 

—_ DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

any First Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Delhi-110054 
visit us at : http://dpcc.delhigovt.nic.in Zz 

F. No. DPCC/CMC-V/O.A. No. 392/2021/ “Qi\~ Qi, Dated: eqoc|2e22 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 

Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 

NGT in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 

(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 
1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 

an air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 

grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-110085. 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 

22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 
located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 

land used as commercial function site of DDA not a park and the booking of such commercial function on said 
site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

And whereas, directions were issued to you on 01.12.2021 (copy enclosed) for strict compliance in the matter. 
However, the compliance report w.r.t. directions dated 01.12.2021 is staill awaited. In this matter, DPCC filed its 
ATR on 02.12.2021, which was considered by the Hon’ble NGT and the matter was disposed off on 21.12.2021. 

And whereas, the order dated 24.01.2022 passed by Hon’ble National Green Tribunal in another Original 
Application No. 392/2021 in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-1 10085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, Noth DMC, Revenue Department and Delhi Police officials 
was conducted on 11.03.2022 and during the inspection, it was observed that the said land located in front of 
Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant land belongs to 
DDA for various function not a park and the booking of such function site is done from DDA website by the 

applicants. Moreover, at the time of joint inspection no function found or carried out at the DDA function site. 

Contd...p/2... 
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Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 
following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 
Safety norms shall properly complied with. 

2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 
4.To ensure the strict compliance of directions dated 13.12.2019 and 01.12.202lissued by DPCC and submit 

compliance report for appraisal of Hon’*ble NGT on the NDOH scheduled for 25.05.2022. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

  

To, 

The Deputy Commissioner, North Delhi Municipal Corporation, 

Sector-5, Rohini, 

Delhi-110085. 

Copy for information to:- 

1. The Commissioner, North Delhi Municipal Corporation, 4" Floor, Civic Centre, Minto Road, Delhi-02.
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F. No. DPCC/CMC-V/O.A. No. 392/2021/ o4 216 Dated: oqjes/ Der 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986, u/s 31(A) of Air (Prevention & 

Control of Pollution) Act, 1981 and u/s 33(A) of Water (Prevention & Control of Pollution) Act, 
1974 as amended to date in connection with Original Application No. 139/2021 before Hon’ble 
NGT in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”. 

Whereas, Central Pollution Control Board has delegated all its powers and functions under the Water (Prevention 
& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 in respect of 
Union Territory of Delhi to Delhi Pollution Control Committee. 

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub 

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification no. GSR 106 
(E) dated 20.02.1987. 

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 

1981 that no person without the previous consent of the DPCC shall establish or operate any industrial plant in 
an air pollution control area. 

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 
1974, that no person without the previous consent of the DPCC shall establish or take any steps to establish any 
industry, operation or process or any treatment and disposal system or an extension or addition thereto, which is 
likely to discharge sewage or trade effluent into a stream or well or sewer or on land. 

And whereas, the order dated 01.07.2021 passed by Hon’ble National Green Tribunal in Original Application 
No. 139/2021 on 01.07.2021 in the matter “A.K. Malik Vs. Delhi Development Authority”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-1 10085. 

And whereas, a joint inspection by a team of DPCC, DDA and Revenue Department officials was conducted on 
22.11.2021 and subsequently on 23.11.2021 and during the inspection, it was observed that the said land is 

located in front of Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant 
land used as commercial function site of DDA not a park and the booking of such commercial function on said 

site is done online through DDA website by the applicants. The terms and conditions for booking this function 
site are also available on DDA website. 

And whereas, directions were issued to you on 01.12.2021 (copy enclosed) for strict compliance in the matter. 
However, the compliance report w.r.t. directions dated 01.12.2021 is staill awaited. In this matter, DPCC filed its 
ATR on 02.12.2021, which was considered by the Hon’ble NGT and the matter was disposed off on 21.12.2021. 

And whereas, the order dated 24.01.2022 passed by Hon’ble National Green Tribunal in another Original 
Application No. 392/2021 in the matter “Ashok Kumar Malik Vs. Govt. of NCT of Delhi”, wherein the 
grievance in the application is against allotment of Open Park by DDA to Agrani Matri Mandir in District Park, 
Sector-14, Rohini, Delhi-1 10085 (copy enclosed). 

And whereas, a joint inspection by a team of DPCC, Noth DMC, Revenue Department and Delhi Police officials 
was conducted on 11.03.2022 and during the inspection, it was observed that the said land located in front of 
Adarsh Kunj Society adjoining Agrani Matri Mandir, Sector-13, Rohini, Delhi-85 is a vacant land belongs to 
DDA for various function not a park and the booking of such function site is done from DDA website by the 
applicants. Moreover, at the time of joint inspection no function found or carried out at the DDA function site. 

Contd...p/2... 
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Now therefore, in exercise of powers conferred u/s 5 of the Environment (Protection) Act, 1986, hereby issue the 

following directions:- 

1.To ensure the Pollution/ Environmental Law w.r.t. booking the site in question for functions including Fire 

Safety norms shall properly complied with. 
2.To ensure that no Solid/ Liquid Waste shall unauthorizedly be dumped/ discharged during such functions. 
3.To comply with Environmental Laws particularly Noise Pollution through Loudspeakers, D.J.s and D.G. sets 

etc. 

4.To ensure the strict compliance of directions dated 13.12.2019 and 01.12.2021lissued by DPCC and submit 
compliance report for appraisal of Hon’ble NGT on the NDOH scheduled for 25.05.2022. 

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control Committee. 

Encl: As above. 

  

To, 

The Asstt. Commissioner of Police, 

Office of the Dy. Commissioner of Police, 
Rohini District, Sector-5, Rohini, 

Near JIIMS College, Rithala Metro Station, 

Delhi — 110085. 

Copy for information to:- 

1. The Dy. Commissioner of Police, Office of the Dy. Commissioner of Police, Rohini District, Sector-5, 
Rohini, Near JIMS College, Rithala Metro Station, Delhi — 110085. 

Ole
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